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Demand of service tax under the taxable category of
“renting of immovable property” service is the subject matter
of present dispute. Both sides agree that the issue involved in
this case is squarely covered by the Final Order No.
ST/A/55724 - 55725/2016-CU [DB] dated 25.11.2016 passed

by this Tribunal in the case of appellant itself.

2. Considering the fact that the issue involved in this case
has already been decided by this Tribunal, we set aside the
impugned order and allow the appeal in favour of the

appellant.

(Dictated and pronounced in the open Court)

(ASHOK KUMAR ARYA) (S.K. MOHANTY)

MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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